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t[THE MINISTER OF STATE IN THE i
MINISTRY OF HEALTH AND FAMILY
PLANNING (DR. DEBIPRASAD
CHATTOPADH YAYA 1. (a) Although no
scientific survey has been conducted, it
appears on the basis of data gathered during
the visit of BCG Teams to certain settlements
that the incidence of TB among the Tibetan
Refugees is not higher than the incidence
among the general popu-in India.

(b) The concerned State authorities have
been requested to extend BCG Vaccination,
tuberculosis  ease-finding and treatment
facilities to Tibetan refugees residing in their
respective States. The settlements which are
situated in those districts where a district TB
Centre has been established are looked after
by such centres, as a part of their normal acti-
vity.

The Government of India have been
meeting 50 per cent of the cost of the
treatment of Tibetan refugees who are ad-
mitted in selected T.B. Sanatoria. Admission
is arranged by the Central Relief Committee
(India) and the other 50 per cent of the cost is
paid by the Committee out of aid received
from United Nations High Commissioner for
Refugees and Foreign Voluntary Agencies.
Domiciliary treatment is also given by the
hospitals/ dispensaries set up in the various
Tibetan refugee settlements/camps. A compre-
hensive T.B. Control Programme covering all
Tibetan Refugee Settlements and Camps has
been initiated with financial
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and technical aid from United Nations High
Commissioner for Refugees and World Health
Organisation and with the assistance of
Central Relief Committee (India).]

VISIT OF THE M \NAGING DIRECTOR OF
IFFC, GUJARAT TO MEXICO

621. SHRI KALI MUKHERJEE: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Managing Director of the
Indian Farmers Fertiliser Cooperative Ltd.,
Gujarat visited Mexico in July-August, 1971;

(b) whether it is a fact that the visit was
sponsored by M/s. CFlI of USA, the
consultants in the project for a fertilisers
complex to be set up in Gujarat; and

(c) if so, the main purpose of the visit?

THE STATE MINISTER IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB SHINDE): (a)
Yes.

ib) No.

(c) The purposes of the visit were:

(i) to hold discussions regarding supply
of Phosphoric Acid, one of the raw
materials for the plant,

(if) to study the storage and loading
facilities for Phosphoric Acid and obtain
data for similar facilities to be build by
IFFCO al Kandla.
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T[ALLOTMENT OF LAND TO CONGRESS
PARTY IN DELHI

622. SHRI D. K. PATEL:

SHRI JAGDISH
MATHUR: SHRI LAL K.

ADVANI: SHRI MAN SINGH

VARMA: SHRI N. K.

SHEJWALKAR: SHRI RATTAN

LAL JAIN: SHRI V. K.

SAKHLECHA:

PRASAD

Will the Minister of WORKS AND
HOUSING be pleased to state:
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(@ whether Government have received
any demand for the allotment of land
asked for the Delhi Pradesh Congress
Committee, and the Congress Bhawan
near Cannaught Place in New Delhi;

(b) whether as a result thereof some
existing buildings there will have to be
demolished;

(c) if so, what are the details of the
demand and action taken or proposed to be
taken in this regard and also the policy
adopted for allotment of land to such
organisations;

(d) the names of the institutions, other
than Congress, which have so far made similar
demands for the allotment of land and when
these demands were made and with what
results; and

(e) the particulars, value and rent of the
buildings and lands given by Government to
the Congress Party in Delhi area at present for
various offices and residences of its
employees and the policy in this regard?]
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t[THr-: MINISTER OF WORKS AND; land at pre-determined premium and HOUSING
(SHRI IMA SHANKAR annual ground rent lit 2-1/2 per cent DIKSHIT) : (a) to (c). Requests

have thereof for uses sanctioned in the Master been received from the Delhi Pradesh
Plan.

Congress Committee and the  All India | _ , . . S e
Mom<cr>_ ~s« f 1 r .t (d) The information is contained in
Congress Committee for land for the construction of their

officesin Delhi. These | @™t "¢

are under the consideration of Govern-1 (e) The information
It is open to Government to allot * statement I1.

is contained in ment.

STATEMENT |
Names of Organisations, date of Application for Allotment of Land and action taken in the
matter
Name of the parly,’ Date of application Remarks/action taken in the matter
Organisation for allotment

1. Communist Party of August. 1957

A plot of land measuring 0.3 acre in Rouse
India.

Avenue Institutional Area was allotted

to the Communist party of India on 2nd
December, 1967.

A plot.measuring 1216.6 sqg. yds. in Rouse
Avenue Institutional Area was allotted
to it on 24-2-1966.

2. Delhi Pradesh Con- August, 1965
gress Committee
(Old)

"I'l 1 English translation.
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Name of the party/or

Date of aPplicat ion
Organisation

for allotment

3. Sanyukt Socialist
Party Delhi State

STATEMENT 11

Derails of accommodation etc, given by
Government to Congress Party in Dellii
for offices and residences

In May, 1970, the Government considered
the proposal for allotment of accommodation
from the General Pool to Political Parties
represented in Parliament for use as office and
decided to allot accommodation for office
purposes to Political parties represented in
Parliament, Including the Groups recognised
as such by the Speaker, in accordance with
the following Principles : —

(i) That the accommodation be allotted
in residential buildings.

(ii) Licence-fee at market rate should be
charged.

(iii) The allotment would be subject to
general pool resources permitting and the
requirements of the party would be subject
to the scales of accommodation as laid
down by this Ministry from time to time.

(iv) The allotment would be made in the
name of the party concerned and not in the
name of any office-bearer of the party, the
licence-fee being recovered from the party
and not from any officebearer.

The question of allotment of accommo-
dation from the general pool to the staff
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Remarks/action taken in the matter

Request from Sanyukt Socialist Party
for allotment of 500 g. yds. of land
was received through Delhi Development
Authority in July, 1971. The case was
examined and the Party was asked to
furnish a bank's certificate, showing the
amount of cash to its credit. This
certificate has not been supplied by the
Party so far.

of the Political parties in Parliament for
residential purposes was initially examined by
Government in 1966 and it was decided that
Government residential accommodation be
made available to the staff of the recognised
Political parties and licence-fee be charged in
terms of 'F.R. 45-A'". In June, 1967. the matter
was again examined and it was decided that
one set of rooms in Vithalbhai I'atel House
may be offered to each of the Political parties
in Parliament which had a strength of even
less than 50 members in Parliament but which
were recognised by the Speaker. Later on. it
was also decided that, on request, a servant
quarter and a garage could also be allotted to
the staff of such Political parties. The licence-
fee charged for such accommodation is as
chargeable from M.Ps. exclusive of 25 per
cent rebate normally admissible to M.Ps.

It may be stated that according to the
present decision, no residential accommo-
dation is to be allotted to the staff of the
organisational wings of Political parties.
However, wherever allotments were made in
the past, market rate of rent is being charged.

In pursuance of the above, a statement
showing the general pool accommodation
given to the Congress Party (including
Congress Party in Parliament) in Delhi is
appended below : —
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Sl
No. Particulars of accommodation

I _T\_&oﬁly - Purpose

Name of the Party rent of  for which
the allotted
building
Rs.
1 S-IV/181, R.K. Puram Congress Party in 41.55 Residential.
Parliament.
2 S-1v/222, R.K. Puram ~do- 41,55 -do-
3 S-1V/856, R.K. Puram ~do- 41.55 ~-do-
4 S-1V/892, R.K. Puram ~do- 41.55 -do-
5 S-11/598, R.K. Puram . . -do- 22.60 -do-
6 104-107, Cemetry, Prithvi Raj Lane All India  Cengiess 50.35 -Co-
Committee (0) each
7 Flat No. 59, Regal Building -do- 43.00 COffice
8 Quarter No. 15-D, Raja Bazar Congress  Panty  in 58.00 Residential
Parliament
9 D/738, D.I.Z. Area, Mandir Marg -do- 109.80 ~do-
10 Bungalow No. §, Dr. Rajendra All India  Congress 7300.00 Office
Prasad Road Committee (N)
11 11.D, Fire Brigade Lane Delhi  Pradesh Con- 289.00 Resicential
gress Commitlee
12 101-B, Vithalbhai Patel House Congress party (O) 113.28 -do-

in Parliament

IMPORTS OF CHEMICAL FERTILISERS

623. SHRI KALI MUKHERJEE :
SHRIMATI PRATIBHA SINGH :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the quantity of chemical fertilisers
imported during 1970-71 and that proposed to
be imported during 1972-73 and the cost
thereof; and

Year

1970-71
1971-72

1972-73

! (b) the quantity so far imported during 1972-
73 and the names of the countries from which
they have been imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE) : (a) The quantity
of chemical fertilisers imported during 1970-
71 and 1971-72 and that proposed to be
imported during 1972-73 alongwith their costs
are given below :—

Quantity imported in terms  Value in
of nutrients Rs. croves
N P K
4,77.421 32,103 1,07.986 76.78
4.80,945 247,511 2,67.570 89.97
7.04,163  1,24,323 2,79.952 109 .53



